
S.No.8 IN THE NATIONAL COMPANY LAW TRIBUNAL 
HYDERABAD BENCH – 1 

ATTENDANCE CUM ORDER SHEET OF THE HEARING HELD ON  
22-05-2023 AT 10:30 AM  

 
IA(IBC) 806/2023 in CP(IB) No. 53/9/HDB/2023 

u/s. 9 of IBC, 2016 
 
IN THE MATTER OF: M/s Carbon Fuels       …Operational Creditor 
VS Sri  Raghavendra  Ferro  Alloys Private Limited  …Corporate Debtor 
C O R A M:-   
DR. VENKATA RAMAKRISHNA BADARINATH NANDULA, HON’BLE MEMBER (JUDICIAL) 
SH. CHARAN SINGH, HON’BLE MEMBER (TECHNICAL)  

O R D E R 
IA 806/2023 

This is an application filed by the IRP for leave to withdraw the proceedings 
presented against the Corporate Debtor vide dated 01/05/2023 on the ground that  
Corporate Debtor has settled the matter with the Operational Creditor and 
pursuant to the settlement had discharged the amount agreed between the parties 
by way of Demand Drafts,  details of which are mentioned in Form FA dated 
08.05.2023, pursued the form FA.  As Committee of Creditors is not constituted,  
the requirement of passing resolution by Committee of Creditors in the case does 
not arise. Accordingly, IA is allowed and disposed of.  
 
 
                     
 Sd/-                                                      Sd/- 
MEMBER (T)                                 MEMBER (J)
 
  


